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Cantonment near Gopalpur Port
(Orissa)

%284, Shri A. T. Sarma: Will the
Minister of Defence be pleased to
state:

(a) whether there is a proposal to
establish a Cantonment near the
Gopalpur Port in Ganjam; and

(b) if so, the steps that have been
taken to materialise the same?

The Deputy Minister of Defence
(Sardar Majithia): (a) and 0:
There is a -<project to establish i
Cantonment in the State of Orissa.
It is not in public interest to disclose
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information on plans in regard to-
military  establishments ot  this.
character.

Shri A. T. Sarma: What sort of
forces are going to be located there?

Sardar Majithia: What I said was
that it will not be in the public
interest to disclose what forces are
going to be put in there or ‘what type-
of establishment we are going to put.
in there and al] that.

Kerala Agrarian Reforms Act
+
[ Shri A. K. Gopalan:

+28¢. { Shri Kunhan:
shri M. K. Kumaran:

Will the Minister of Home Affairs.
be pleased to state whether the Gov-
ernment of Kerala have apprcached.
the Government of India for amend-
ing the Constitution in view of the
judgment of the Supreme Court on the
Kerala Agrarian Reforms Act?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):.
Sir, I would like ‘to say that the ques-
tion has been transferred to the:
Minister of Planning who has accept-
ed the transfer and who, I understand,.
will be answering it tomorrow.

Shri Braj Raj Singh: Will it go on
till the House is dissolved?

Mr. Speaker: It comes up tomorrow;

" the House is not dissolved tomorrow.

Shri Braj Raj Singh: In this session
we have often been hearing from the
Ministers in the House that such and
such a question has been transferred
to other Ministries and so on.

Mr. Speaker: What can be done?
Hon. Members must put the questions.
properly.

Shri Datar: In fact, with a view to-
avoid delay in the answer, and with a
view to have the answer during this
very session itself, I gave the modi-
fied answer saying that the question.
has been transferred to the -other
Ministry. Otherwise. I could have:
replied in the way in which the origi--





